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on the Allegations made §Pfg,

agamnst Shri M, ¥, Mathas
General's remarks, along with the note
by the hon the Prime Minuster. I
sball circulate it. He said:

“1 had previously stated that I
would either submit the Cabinet
Secretary’s report or my own re-
pori to you I am, therefore,
writing to you now on this subjech
and enclogsing a note prepared by
me based on the Cabinet Secre-
tsry's report. In this note the
Cabinet Secretary’s comments and
findings have been briefly given”

I sball get both the letter and this
one circulated Afterwards, hon.
Members may do what they think s
propér

Shrimati Renn Chakravartty: That
means Shr1 Vishnu Sahay’s report is
available now?

Mr, Speaker: No The hon the
Minisier of Parliamentary Affairs is
here Whatever iakes place mn the
House he will commumcate to the
Prume Minister

Shr Ranga (Tenali) May I suggest
that i fairness to the Prime Mimster
umself 1t would be proper on behalf
of Parhament to request the Prime
Mmister to see that Shr1  Vishnu
Sahay's report 1s also placed on the
Table of the House? Otherwise it
might be possible for some people to
say things which may not be quite so
satisfactory or proper as to how the
,Prime Minister has considered that
particular report,

S8hri N. R, Munisamy (Vellore) We
,eannot have a fuller understanding of
the whole situation

Mr. Speaker: I will arculate this
The hon the Prume Mimster says:

*It 1z not usual for departmental
enquries to be given publierty
The present report was not even &
departmental enquury; it was in
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the nature of an investigation to
establish the facts”.

That is what he says regarding Shri
Vishnu Sahay’s report 1 will circulate
thus to hon. Members.

Shrimati Renu Chakravartty: We do
not know what were the terms of ref-
erence of this Investigation or En-
quiry Committee. That itself we do
not know. None of the charges ete.
that have been made here, none of
them have been cailled We do not
know whether he had the right of oral
evidence, whether verification was
made So we would hke to have a
clanfication on these pomnts and also
have the report itself Through you
we ask and we would ‘be very pleas-
ed, Bir, if you pass“on this request to
the Prime Mnister that we want
copies of this report

Shri 8. M Banerjee. There 1s an
advantage There 1s a question which
i1s coming up tomorrow in the name
of 26 Members on the same subject

Mr. Speaker: The hon Mimster of
Parliamentary Affairs may communi-
cate this to the Prime Minister

The Minister of Parllamentary
Affairs (Shri Satya Narayan Sinha):
Certainly I will do that

13:10 hrs.

COST AND WORKS ACCOUNTANTS
BILL—contd.

Shri Narasimhan: The gccountancy
profession hke all other professions
and callmgs has developed along
various special hnes My suggestion
19 that it should be divided mmto three
or four parts and there should be se-
parate organsations for dealing with
each matter Basic accountancy should
be in charge of an mnstitution Audit
should be in charge of another insti-
tution Cost accountancy should be in
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charge of another istitution. Mana-
gerial functions should be in the hands
of another institution. That is how
we can function in these days when
specialisation is the order of the day.
Knowingly or unknowingly the Gov-
ernment have done the same thing,
They have divided accountancy into
ordinary accountancy and audit on the
one hand and cost accountancy on the
other. In this way, they have adjusted
themselves to the developments.

The Bill went before the Joint Com.
mittee, There was a thorough discus-
sion of every matter. The statement
of objects and reasons accepted a cer-
tain amount of autonomous function-
ing. But, actually, the provisions have
become stringent. As the Bill stands
and as it is likely to be accepted
by the House, though the object is to
have some autonomy, actually the
provisions are somewhat less in that
direction and therefore it will be the
duty of the Government not to stand
on the letter of the law, but to use
the provisions generously and see that
there is autonomous functioning. That
is what the Government should keep
before itself when administering the
measure.

As the history ot the Chartered Ac-
countants Institute has shown, there
have been apprehensions and the de-
meanour and attitude of the Govern-
ment members in that Institute were
not liked by the profession. That also
should be remembered when admini-
stering this particular institution that
we are creating. 1 would like, in this
connection, on behalf of the Govern-
ment an assurance to be given that
they will direct their own nominees
of the official section in this institu-
tion to see that autonomous growth is
allowed and will also see that they
do not unduly interfere in the inter-
nal affairs of the institution. In this
respect, I hope the Government will
give a categorical assurance before the
House. Because, while the provisions
are accepting autonomy, the measures
are stringent and there is fear of the

t losing control and allow-
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ing the officials to function, and it jg
but proper and natural for the House
to expect a categorical assurance here
that no such thing will take place.

It is all right under this statute to
Create an institution, But, it will only
bewasteotd!orti!onemorelhpil
not taken. The Chartered Accountants
Institute created the body of chartered
accountants. The Companies Act pro-
vided that they should be utilised by
the companies. That obligation was in
the Companies Act. Unless a similar
obligation is cast upon all undertak-
ings to engage cost accountants to
certify their costs, this measure will
be a waste of effort. Merely to pro-
duce a kind of profession, a law is not
needed. A law iy needed to bring
them under discipline and utilise them
in a particular manner. Therefore, I
hope the Governmert will take steps
towards that also. They could Rave,
even in this measure, made a provision
to that effect. They thought that it
should be left to the Companies Act.
To the Companies Act also, the Minis-
ter of Commerce and Industry brought
an amendment. We discussed it yes-
terday and referred it to a Joint Com-
mittee. It would be quite fitting if the
Government considered the advisabi-
lity of bringing a provision to this
effect while deliberating on the
amendment to the Companies Act
before the Joint Committee. I hope
that by the time that Bill comes out,
it will contain & provision to the
effect that cost accountants should be
compulsorily utilised for certifying the
cost in all public undertakings. I
know it is not easy to start like that
when we have a limited number of
cost accountants. We must produce
more cost accountants and then only
cast an obligation on undertakings to
utilise them. Still, a provision autho-
rising the Government to compel
undertakings on a given date, to have
their costing certified should be there
They may exercise the power at a
sultable time. It may not be neces-
sary to start with it at once. Let
them have the power to compel the ”
undertakings on a given date or
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given period to have their coet certi-
flead. A permissive provision in the
Companies Act to this effect will have
a very salutary effect on the develop-
ments that are taking place. The cost
accountants who are going to join the
profession should also know that they
are going to be responsible and they
are going to be useful. Therefore, I
hope that this aspect of the matter
will be remembered by the Govern-
ment,

Shri N. R. Munisamy (Vellore):
Mr. Speaker, at the very outset I have
10 accept my inability to appreciate the
reason behind this Cost and Works
Accountants Bill. Before 1832, the
cost accountants and other accountants
bapoened to be regulsted by the
Ministry of Commerce under the Audit
Certificate Rules. They found some
difficulty. The Government, the pub-
lic and the profession itself wanted to
have their own affairs controlled by
their own Institute and they also
wanted that it should be given auto-
nomy. To some extent, the Govern-
ment also has its own control over
this Institute and they were able to
regulate the profession of cost ac-
counts and accountants.

In 1949 the Act was passed having
several provisions with regard to re-
gistering the names of persons and at
the same time, regarding training, fees,
and other aspects. I appreciate, the
division of functions into two cate-
gories, one with regard to audit and
the other with regard to cost and
works accountancy. In the developing
economy of our country, we are hav-
ing several industries in the public
sector and the private sector. We
must have cost accountants and works
accountants, With a view to have a
separate audit as regards the produc-
tion of particular commodities, it is
better to have a separate set of peo-
dle to go into the cost accounting of
the articles produced by a particular
industry. I quite appreciate this Bill
from that angle of vision. But I have
got another doubt which arises in this
‘way; for instance, the lawyers have
got their own law examinations, and

after passing the examinations, they
have got their own apprentice course,
and thereafter, they get themselves
enrolled as advocates. But they have
got their own choice to practise either
on the criminal side or on the civil
side; according to their hiking or dis-
liking of the particular aspect they
can practise in the court. It also
depends on the work that the parti-
cular lawyer gets., Supposing he gets
only crimunal cases, naturally, he
gives more thought to the cri-
minal aspect and studies crimino-
logy and then he becomes an
efficient man, and, thereafter, he is
called an expert criminal lawyer; so
also, on the civil side. Even on the
civil side, as you are aware, one may
be good in the original side, while
another may be good at the appellate
kide. But so far as the imparting of
the education in law is concerned, it
is the same, It is the university which
gives the title. But, thereafter, the
practice happens to be on two differ-
ent lines, either on this side or on the
other side. Similarly, when we have
kot the institutes for the cost accoun-
tants and the main auditors or the
thartered accountants, they have got
their own methed of spending their
time and offering their services for
the benefit of the industry; and they
have got knowledge of both the as-
bects. So, to have a separate cost and
works accountant would mean effect-
ing a similar separation among the
lawyers also, by giving a diploma for
triminal cases separately and a
diploma for civil cases separately. I
do not think any cogent reasons have
been advanced either in the Statement
of Objects and Reasons or by the hon.
Minister, But I do not wish to go into
the principles of this Bill now, be-
tause it is too late in the day to go
into the principles; since we have ac-
tepted the principles of the Bill al-
ready, we have only to speak on the
Bill as it is before us today.

-~

Taking the Bill as it is, I can only
say that this will have far-reaching
offects on the autonomy of the insti-
tute, the scope of its functions s well
4s the rights and liabilities of the
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members. I may say this that the
members of this institute may have
their own trouble later on while actu-
ally practising on the audit side.

You are aware that when a parti-
cular article, say, a hat is produced
by an industry, the hat has got seve-
ral ingredients in it, such ag the card-
board, cloth, pin, needles, yarn etc.
When the costing aspect is being look-
ed into, the man on the spot must not
only go into the question of the cost
of every article that goes into the
production of the particular hat, but
he must also see the economy behind
it and also its justifiability. Another
industry might possibly produce this
hat for Rs, 4, while this industry may
produce it for Rs. 4-8-0. I am only
giving this by way of an illustration.
The difference of eight annas has to
be accounted for. If the Cost and
Works Accountant simply takes into
account the market value of every
item that goes into the production of
a particular article but does not go
into the economy or the justifiability
of it, then I would say that the cost
and works accountant is not doing his
job properly. Therefore, I would say
that he should not only take care of
the costing aspect but also take care
of the economic aspect and compare
its cost with that of articles produced
by other industries and other factories.
In the entire framework of this Bill
I do not find any such provision as
regards the functions of the cost and
works accountant.

As regards the functions of the
council, I find that rules and regula-
tions are to be framed under this Act.
Ordinarily, in all the Bills that we
have passed, we used to have a pro-
vision whereby the rules and regula-
tions would be placed on the Table of
the House for thirty days or forty
days or so, and thereafter, chances are
given to Members either to approve of
them or to make any changes in them.
A similar provision is lacking in this
Bjll. I only wish that the hon. Minis-
ter would see that such a provision is
made in this Bill 50 that oppertunity
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will be given to Members of Parlia-
ment to make suitable changes in those
rules and regulations,

Another thing which I find here as
regards the functions of the council is
that the council may prescrabe the
qualifications for entry in the register
as a member of the mstitute. While
prescribing the qualification, power is
given only to the council; it does not
have to get the approval of the Cen-
tral Government. While prescribing
the qualifications, it is quite possible
that they will take into account the
existing principles and other qualifica~
tions which are necessary for any
auditor or cost accountant. But I
would submit that while prescribing
the qualifications for entry in the re-
gister, they- should also be guided by
the present state of affairs. There
are innumerable persons in this coun-
try today who are practising not enly
on the cost and works accounting side
but also on the audit side. The doors”
are wide open now for them to get
themselves registered as either audit-
ors or chartered accountants or as cost
and works accountants, Freedom is
given to the existing members of the
institute to choose between these two.
I only want the hon. Minister to con-
sider this aspect, namely that they
should also be given the option after
some time to change over from the
one to the other. For, there are two
separate compartments now; one is the
audit side and the other is the cost and
works accounting side. Now, when
people are registered on the cost and
works accounting side, they will, of
course, have their own register; but
though they are registered as mem-
bers of the Institute of Cost and Works
Accountants, still they have got the
knowledge as regards the chartered
accountancy side. So, would it be
possible for them to change over to
the chartered accountancy side? I only
wish that the hon. Minister would®
examine this aspect and see whether
there is any scope for them to change
over from the one to the other,

So far as foreign countries are con-
oerned, where thig training in cost an®
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works accounting is given, they have
reached such extreme proficiency that
themmeirmuu\cymd
institute to impart knowledge in cost
and works accounting. We are all
aware of it. But still, it is being
designated as simply costing. A sepa-~
rate status is given to those persons,
but I would say that though a sepa-
rate status is given, still they do not
have a separate Act as We are now
seeking to enact, In the foreign coun-
tries, they do not have a separate Act
Though knowledge 18 being imparted
in some countries in cost accounting as
such, yet the two categories are being
clubbed together. It is true that in
order to have similar proficiency in
this aspect, we must think of having
a separate agency and separate insti-
tute as is being contemplated in this
Bill, but still, I would suggest that
instead of having two water-tight com-
partments where one cannot change
over, we must consider the question
of allowing option to these people to
change over to the chartered accoun-
tancy side. I do not want that there
should be any water-tight compart-
raents.

Previous to 1949, when the Charter~
ed Accountants Act was passed, Gov-
ernment had complete control over the
members of the institute under the
Audit Certificate Rules. So, in those
days, their powers were curtailed, and
they did not have as much autonomy
as they are now having. Originally,
it was thought by Government, the
public, as well as the profession that
one day or the other, it should get
its own autonomy, and it must im-
prove its efficiency, proficiency and
integrity etc. That was the object
with which the Chartered Accountants
Act was passed. To achieve a similar
object, we are now trying to create a
separate category of cost and works
accountants, S. far so good, because
since our coun’itry is now having indus-
trial develoment and is trying to
produce viaious articles and commodi-
ties, we must have a separate set ot
covt  gocountants, so that we can
understand the cost position properly

But, recently, I had occasion to visit
one of the ordnance factories, where
I saw a camp stool with only two bars
and a piece of leather put in between
them, which cost about Rs, 85. Ordi-
narily, the cost accountant would sim-
ply calculate the value of the stool,
by taking into account the value of
the two iron bars and the piece of
leather in between them; and he would
thus arrive at a figure of Rs. 7 or 8.
But since the persons concerned do
not have proper cost accounting know.
ledge, they put the overheads also in
the cost of the particular article, and
thus the price came to Rs. 35.

It is good that we are having this
Bill so that we can have a proper idea
of the actual cost of an article. But
then when there is cost accounting, the
element of marginal profit is also in-
cluded in it. When a particular article
is produced by an industry, and the
cost accountant says that the price of
that article will be so much, it means
that the marginal profit is also sup-
posed to have been included in the
costing. Therefore, the tact whether
it includes marginal profit or is pure
and simple cost accounting should
also be taken into consideration.

If we want to have a high standard
and utilise the proficiency of the
members of the Institute, they must
be given fuller scope; they should not
be controlled or supervised by any-
body, they should have as much free-
dom as the Comptroller and Auditor-
General enjoys. We are all aware that
the Comptroller and Auditor-Gen-
eral enjoys a special status under
the Constitution. Nobody can question
his_impartiality, and he has a dignity
of his own. The cost and works ac-
countants must have similar dignity
and status, and in the long run, they
will also have the support of the
public.

The main object of the Bill is to
keep the two aspects of the profession
separate, since it is much better o
have one set of accountants dealing
only with cost and works accounting.
On the whole I appreciate the reason
behind this.
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Coming to the disciplinary aspect, I ¥ ciples and criteria on which such a

would say that even 1n the earlier days
Government used to be represented in
the disciplinary committee and the
highest standard of discipline as well
as proficiency and eficiency was being
enforced. We have got a separate dis-
» ciplinary committee here which I am
sure will accept the fact that they
should maintain high standards as in
“As regards the examinations, I think
it is better to have a curriculum which
is on an equal footing with foreign
wcountries. = The examination fees,
courses etc., must be on the same lines
ss in foreign countries, so that our
cost and works accountants may not
lag behind their counterparts in
foreign countries.

The examinations may be held by
the universities instead by the Council
or the Institute. Universities may
introduce this as a subject in B.A. or
Intermediate, and have the teaching
imparted through efficient and qualified
auditors, so that along with gradua-
tion, students may be able to pass this
technical examination and qualify
themselves for conducting audit in
this country.

Shri Naushir Bharucha (East Khan-
desh): Basically, this Bill must be
welcomed because it proceeds on
sound lines in the matter of laying
down a firm foundation for develop-
ing the profession of cost and works

accountants It is a very desirable
piece of legislation.
18.36 hrs.

{MRr. Drrury-SpEAKER in the Chair]

Whenever any profession is in its
infancy and requires development, the
first thing to be done is to create a
machinery which will look after the
development and expansion of that
profession on proper lines. The best
7ay to do it is to create a perpetual
body, an institute, and grant it auto-
nomy so0 that those who know hest the
‘business of that profession will mana-
fe its affairs and lay down the prin-

profession should develop.

I am not prepared to say that this
Bill as it stands will not require
amendment in future, but in all such
cases, undoubtedly we have got to pro-
ceed on the basis of trial and error,
and in the light of the experience
gained in the working of this measure,
perhaps we may have to come again
for some changes.

Basically, the draft of the Biljis
sound. The scheme is, in the
place, to create an Institute and to
invest that Institute with perpetual
succession, so that continuity in the
management of the profession is main-
tained. The governing body is, of
course, the Council, and it has been
given fairly wide powers as shown in
clause 15 of the Bill. These powers
include powers of examination of
candidates, registration and training
of students, recognition of foreign
qualifications presumably on a reci-
procal basis, granting or refusal of
certificate of practice, levy and col-
lection of fees, removal of names from
the register, maintenance of standards
of professional qualifications and dis-
cipline, to which I shall presently
come. This Council, which is the gov-
erning body, will work through cer-
tain committees—the executive com-
mittee, the disciplinary committee, the
examinations committee and the com-
mittee for training and educational
facilities. I shall refer to these also
presently

Naturally provision hag been made
as to the qualification for membership,
and opinion may differ here and there
whether a certain set of people should
be included in it since the profession
of cost and works accountants is abso-
lutely new to our country, new in the
sense that we have not got an ade-
quate number of persons in this line.
Our expanding economy demands @
large number of cost and works ac-
countants for they would really under-
stand the economies of particular pro-
jects thoroughly.
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In view ot the fact that this is a
new profession, it iz conceivable !:t
to begin with we might stumble, but
by and large it should be possible for
us to create a profession with definite
traditions and certain high standards

Anyway, the Bill also provides for
registration of members, for admission
of names to the register and for re-
moval of names., It also lays down
what amounts to professional miscon.
duct to which I shall presently come,

Then, of course, provision is made
for regional councils, I presume on
territorial basis, so that the admini-
strative work of the Council may be
carried on more effectively, and the
vsual provision for penalties etc.
follows.

One thing I have not been able to
understand Why is it that com-
panies have been debarred from
taking up the profession of cost and
work accountants whereas partner-
ships firms have not been debarred?
I have really not been able to follow
the reason for companies being de-
barred and firms not being debarred.
I am of opinion that in its infant
stage this profession requires to be
encouraged in every way. It is
possible that in future companies in
India may provide talent in the shape
of cost and works accountants if they
are encouraged to enrol as members
of the profession, but for some reason
or other, provision has been made
that the companies are not eligible
for membership though partnership
firms are permitted.

Then I come to an important point,
and that is in connection with the
finances of the Institute. I have
noticed during the last seven years
invariably that whenever any such
Bill is brought in, there is always a
provision naturally, as there should
be, for the finances of the Council,
but if we look into it, there is
nothing much by way of finances.
It is true that this Institute may
have certain fees and other donations
which it will receive. But the Gov-

ernment scrupulously refrain from
mentioning their share of liability for
contributing towards the finances by
grant-in-aid or any other form of
ud. Yet any amount of duties and
lisbilities will be imposed on such
an institution as this. It is supposed
to carry on regearch work. As I
said, there is going to be a special
committee on trainming and educationat
facilities,. What educational facilities
can be given if the finances are barely
those that will be received as fees. I
doubt whether there is any other
source of revenue,

If we turn to clause 18, it will be
seen:

“There shall be established a
fund under the management and
control of the Council into which
shall be paxd all the moneys re-
ceived by the Council.....”

What are all the moneys except the
fees and such other levies that might
be made? I want to ask Govern-
ment, specially in view of the Zact
that this new profession 1s of enorntous
importance, because unlegs you know
what a particular object of manufac-
ture costs, it is useless to go in for
a particular project—it may save
several lakhs of rupees if we esti-
mate the cost of the project in terms
of the cost of the commodity propo-
sed to be produced—and also in view
of the fact that we have got too very
few cost and works accountants in
this country and many more are re-
quired, whether they do not accent
any liability of making any contribu-
tion so that this institution is placed
on a sound financial basis. It will
not do merely to say that it must
carry on research in accountancy,
which in itself involves creating an
institution for research, having staff,
encouraging sttdents to carry on re-
search; all these things cannot be
done out of the mere fees that may
be collected. Government cannot ssy
after all “We have created an insti-
tution; it is for the institution to look
after the profession”. No. There 13
a lisbility on the part of the Gov-
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ermment and that liability, I am
atraid, Government have failed to
dugcharge in this Bill.

There is one more aspect to which
I would like to draw attention. If
we turn to the First Schedule, we
find that a code of professional eti-
quette laid down. The Schedule re-
counts what can be construed as pro-
fessional misconduct, Generally, these
are the criterma by which most of the
professions are regulated. There may
be nothing new in it. But one or two
points require clarnification. Item (7)
says:

“advertises his professional
attainments or services or wuses
any designation or expression
other than cost accountant on
professional documents, visiting
cards, letter-heads or sign boards,
unless it be a degree of a Uni-
versity established by law in India
or recognmised by the Central Gov-

ernment or a title indicating
membership..... ”
So that even if a cost accountant

happens to be an MP or MLA, if
he puts ‘MP’ or ‘MLA’, 1t becomes an
advertisement, it it 1s strictly cons-
trued. This requires careful consi-
deration, because 1t seems to be
rather ridiculous. Surely, even
in the case of lawyers, from whom a
high degree of standard 18 expected,
this 18 never followed. The words
here are very olear “unless it be a
degree of a University.... .or mem-
bership of the Institute......or any
other institution recognmised by the
Central Government” Nothing less.

Simalarly:

“engages in any business or
occupation other than the pro-
fession of cost accountant unless
permitted by the Council so to

MAY 7, 1960

Accountants Bill 15632

not to be there. This matier requires
to joe more carefully looked into, I
think very probably in the light of
experience ganed we might have to
revise the Act.

There is another pont. A cost
sccountant cannot accept a position
as cost accountant previously held by
some other cost accountant in prac-
tice in such conditions as to congtitute
under-cutting. Surely I cannot under-
stand this. ‘Under-cutting’ has no-
where been defined in the Bill and
it is very difficult to determine whe-
ther acceptance of a particular con-
tract amounts to under-cutting or
not. I ask whether a provision like
that should be there at all,
because after all, under-cutting would
involve consideration of relative
mernits of the various cost accountants.
Also 1t will involve consideration of
the circumstances under which &
person has refused a contract. If a
person accepts loss remuneration, it
may be 1n the public interest I do
not know why this open competition
should be discouraged. It 1s like
saying ‘I have refused a brief. You
cannot accept it on leeger terms than
what I have told the chent’ This
seems to be a strange thing to in-
corporate and say that i1t 15 profes-
sional misconduct. Because the words
are very clear. It is professional mis-
conduct 1f a cost accountant “accepts
a position as cost accountent pre-
viously held by some other cost
accountant in practice m such condi-
tions as to constitute under-cutting’.
Surely that means that if wvarious
industrial unmits or individuals desire
to requsition the services of a per-
son who is a cost accountant on
cheaper terms, they must not have
the freedom to do it. If a cost ac-
countant accepts it. disciplinary action
can be taken against him.

All these things require careful
consideration. I hope Government
will give thought to this matter. I
certamnly welcome the Bill, because
basically it is sound. Jn order to-
develop this new profession and in
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view of the wvery great requirement
aof the expanding economy, & messure
like this is overdue and I think .ghe
Wouse should accept it

Shrl Subiman Ghose (Burdwan):
At the outset. 1 welcome the Bill,
though I do not agree with some of
its provisions. From the bibliography
supplied to us, we find that this
Institute of Cost and works Accoun-
tants was established as far back as
in 1944. Prom the same, we find that
Governmeht have now felt the neces-
sity to start a separate institution of
cost and works accountants as dis-
tinct from that of the chartered ac-
countants.

To appreciate this, a little bit of
history is necessary. In this connec-
tion, I shall have to refer to three
persons who are, to all intents and
purposes, the founders of this insti-
tution. From the proceedings I find
that the hon. Deputy Minister has
got an abounding love for these
founders. One of them is a highly
qualified man, passing the necessary
examination of the English Institute
as far back as 1927. Perhaps, if I
mistake not, he is the oldest member
of the profession in India. He held
very high office in his life.
He is still living. His name is
Shri Narendra Nath Sarcar. Another
very highly qualified man, who is a
founder, is a Fellow of the English
Institute. He retired as  Assistant
Financial Adviser to the Government
of India. After retirement, his ser-
vices were requisitioned and he acted
as Financial Adviser of the Durgapur
Project. He 1» Shri  Jitendranath
Bose. The third is also a very highly
Qualified person but not'now in India.
He is acting as the Finance Minister
of Pakistan. So far as my informa-
tion goes, when this institution was
started, Mr. Shuaib was Controller of
Military Accounts and Shri Bose was
Deputy Controller.

Mr. Shuaib is in Prkistan. Shri
Sarcar and, Shri Bose did not depose
Defore the Joint Committee If I
cemember aright, they could not come
#0 depose, and ‘the President o the

InsYtution came before the Joint

ttee. He iy also a very im-
POMant person. He is now Sherift
of Calcutta, I have nothing to say
88inst him. but I will only refer to
his evidence on page 89 of the
Evidence.

Ris evidence is: ‘The promoters, all
of them, have, more er less gone and
of them have become Presi-
dents’. I submit, with due respect
%0 this gentleman, that this is not
Correct, Although he said that three
of them have become Presidents, so
far a5 I know. Mr. J. N. Bose never
become President. ‘I have become
ident. more or less out of courtesy,
betause I was not a qualified cost
accountant’. That is what was said
the person who deposed on behalf

of the Insutute He himself says
that he is not a qualified cost accoun-
tant; but, he has been in the profes-
sloy of chartered accountants, He is
® chartered accountant for 34 years.

In the absence of evidence from
Shy{ Bose and Shr1 Sarcar, I submit
thay there has been staging of Hamlet
Without the Xing of Denmark. In
fact, the Select Committee did not
g*t that amount of substantial food
which could have enabled it fo come
out with a healthy Bill. The result
bas been that there has been produc-
tion of a Bill like a child deformed
anq maimed.

Matters went on and the questiom
&rgge as to whether persons qualifying
themselves in the English Institute
will be recognised by this Institute
There was talk of a compromise. The
English Institute went so far as {0 say
that persons passing the Intermediate
Examination of that Institute should
be allowed to sit for the Final Exami-
nation of this Indian Institute. But
that was not considered to be fit by
this Institute and that proposal was
tiined down by the Indian Institute
and the controversy was set at rest
Onee for all.

But, unfortunately, in this Bill the
Saine controversy has been raked up.
What is the life-line of this Billt So
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far as I understand it, it is the defini-
tion—who are the cost and works
accountants. If we read the Bill as
it is, we find that the persons who
will qualify themselves by passing
the examination of the English Ins-
titute will automatically become
members of the Indian Institute.

The result will be that this Indian -

Institute will be by-passed by persons
intending to become cost accountants,
They will get double facilities. With-
out passing an examination of this
Institute they become qualified so far
a3 this Institute is concerned. And,
in the profession, naturally, they will
be liked—at least they will be given
preference—by the foreign companies
or by the organisations controlled by
the foreigners.

Moreover, whatever the little
unt might be, there is every
nce of the loss of some amount of

foreign exchange because the English
Institute will take money from these
persons and some foreign exchange
will be lost. When we have an Insti-
tute of the same standard here, why
should we create this one-way traffic?
The English Institute has not recog-
nised, and we do not think it will
recognise, this Institute. Therefore,
we are creating a one-way traffic. 1
request the hon. Deputy Minister o
consider this aspect.

Secondly, the Bill as &t stands, %
my mind, looks ss if a person without
passing any of the examinations,
either of the English Institute or of
the Indian Institute, can be designa-
ted as cost accountant, if he is-selec-
ted by the Coupcil. I fail to under-
stand the principle behind this.

A quack might be a very expert
doctor bit shall he be given the
status of a doctor, a graduate of a
medical college, or shall he be a
member of the Medical Council?
Shall 1 say this. In lsw courts we
have seen touts who are sometimes
great expert in certain branches of
Jaw, perhaps, better than some junior
lawyers. Shall we give recognition to
these touts and by one stroke of the
pen make them members of the Bar?
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Accountants 'Bill 15626
I would respectfully ask the Deputy
Mmnister to consider this,

Surl Satish Chandra: I am not able
to understand the hon. Member. Does
the hon. Member mean that a man
who is a Bar-at-law is not entitled to
become a member of the Bar Council
in India? Is that his contention?

Shrl Subiman Ghose: That is not
my contention. My contention is
that without passing any law exami-
nation shall he become a member of
the Bar Council? That is the prin-
ciple involved in this Bill (Interrup-
twon). Even a Mukhtiar has to pass
some examination. But, here, in this
Bill, we find' that without passing
any examnation, either of the
English Institute or of the Indian
Institute, he becomes a cost accoun-
tant. That is what I ask the hon.
Deputy Minister to consider.

Then, I come to the formation of
the Council, and the Standing Com-
muttees and the election of the Pre-
sident and the Vice-President. The
sine qua non for the office of the
President is that he should be a
qualified cost and works accountant,
not just as the President who deposed
without being qualified. He himself
admitted that. He represented the
Institute and the persons who are
responsible for the growing up of this
institution have been left out. The
result is that we have locked the
stable keeping the horse outside. The
President must be a qualified cost
and works accountant. Otherwise, it
will do more harm than good to the
Institute.

I will give one example, In 1962,
in London there was an International
Conference of Accountants. There was
another conference in Manila in 1987.
I? it had been reported correctly, the
one man who was elected or selected
to represent India at both these con-
ferences was not a qualified cost ac-
countant. The result was that when
the chance came to attend the con-
ference, he did not go due to many
preoccupations, and India remained
unrepresented. The cost accountants
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might very well say that he had
some sease of difidence wiich pre-
vented him from attending the con~
ference. That will be the consequence
if a qualified cost and works accoun-
tant is not made the President or
Vice-President of the Imstitute.

14 hrs,

I it is accepted that only qualified
cost and works accountants shall be
members and on the basis of that the
President and Vice-President will he
elected, nobody can object, Then the
cost and works eccountants have no-
thing to grudge. But so far as the
number is concerned. I submit that
the number should be raised to 16,
because, here, the Government only
by giving recognition is sending four
persons. So far as we understand,
the Governmfient will send persons who
are not cost end works accofifitants.
S0, the Government shouid make it
a point and a principle that out of
four persons at least two must be
qualified cost and works accountants.
Otherwise, there will be some diffi-
culty, That is, there will be some
manipulation, because one non-cost
and works accountant nominated by
the Government may be there. Per-
sons sent by the Government will
certainly command much more in-
fluence than anybody there, Although
in this democratic set-up we say day
in and day out that there should not
he any representation as such, even
if there be representation. 1 mfbmit
that Government should send at least
two qualified cost and works acconn~
tants. Otherwise, we will do harm to
the institution. As the president o
the Institute has said, out of courtesy
he has been made president. We know
that words have different meanings,
in different contexts. We understand
the meaning of ‘invitation’. But it i8
ia an iovitation by the King, it is not
an invitation but a command It
some big person uses the word
‘courtesy’ I am afraid it is not

. It will in that context imply
that it is either manipulation or com-~
pulsion, That should be prevented.
If you are to have a growing Institute,
genuine, pure and simple and wun-

alloyed, then you must see that a
qualified cost and works accountant
becomes the president or the vice-
president,

Another thing to which I should
like to draw the attention of the
Government is that fhere have been
several standing committees—exami~
nation commuttee, disciplinary, this
and that. By this Bill, it has been
made that in each committee the
elected president will preside. That
will be too much of a burden on the
president. Why not a committee
member be elected as the chairman
of that committee as is done in cor-
porations or in the municipalities,. We
find the public works committees,
finance committees, this and that, in
the local bodies. We know that in
the public Accounts Committee of
Parliament, no Minister i3 chairman.
Some Member of the Committeo—a
Member of the hon. House—is chair-
man. Therefore, to lessen the burden
on the president, the Government
should frame the Bill in such a way
that there should be a separate chair-—
man for the standing committee.

Another thing to which I want to
draw the attention of the Government$t
is this. 1 refer to élause 4(1) (i)
which says: .

“any person who was an asso-
ciate or a fellow of the dissolved
company (other than an honorary
associate or honorary fellow
there) immediately before the
commencement of this Act,
except any such person who is
not a peérmanent resitlent of India
and is not at such commencement
practising as a cost accountant
in India;”

Towarda the end, I have got objec«
tion to this clause. This emanates
from a sense of inferiority complex:
Mohammed Shoaib has gone to Pakis-
tan. If such people remain in our
Institute, what s the harm?
Such things will add to the stature
of our Institute. Take for examble
Visva Bharati which Rabindranath
Tagore started, and to which plade
students from all corners of the globe



15629 Cost and Works

[Shri Subiman Ghose] -

come. Many take degree from there.
‘They take sometimes a post-graduate
degree and they go away. They are not
citizens of India at all They go away.
Then, does it mean that their degrees
should be snatched away
because they are not citizens of India
and they are not taking up practice
here as teachers, lawyers or medical
men or anything of that sort? I think
this disability should be removed. I
we are to give an international status
to our Institute, this disability should
not remain there. It somewhat smacks
of parochialism or we suffer from an
inferiority complex.

My suggestion is this, So far as
the cost and works accountants are
concerned, the question is, who will
he the cost and works accountants? I
do not want that those who are mem-
bers of the Institute up till now
should be thrown out. In the Bill, it
has been mentioned as members of
the dissolved company. I say that
those who have passed examinations
of our Institute wil] be members.
Those persons who will be recognised
by the Council after passing some
examinations and who will qualify
themselves as cost and works accoun-
tants will be cost and works accoun-
tants and nobody else. Any experi-
ence gathered by means in the pro-
fession will not automatically entitle
them for recognition. That should
not be done.

Then again, I do not know why the
Government have felt some diffidence
regarding the general meetings of the
cost and works accountants. If you
take a'l the institutions, medical, legal
or educational, you will find that the
lawyers, doctors and teachers meet
annually and they discuss matters.
‘That is much to the advantage of the
profession to which they belong. Here,
1 do not know why general meetings
have been prohibited.

8Shri Satish Chandra: I have not
heard of the advocates having annual
general meetings in this country.

Shri Subiman Ghose: Because he is
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not an advocate he does net know it
1 know.

Shri Satish Chandra: I would like
to know whether that is so.

Shri Sublman Ghese: I know the
advocates and lawyers in India meet
annually and discuss things. There is
an attempt to create an all India Bar,
It that is not known to the hon.
Deputy Minister—

Shri Narayanankutty Menoo
(Mukandapuram): The hon. Deputy
Minister can read the rules of the Bar
Councils Act.

Shri Satish Chandra: They may have
their conferences annually. But I do
not know whethep there are general
body meetings of the Bar in any State.

Shri Subiman Ghose: Again
perhaps the hon. Deputy Minister is
making a mistake. I know that
lawyers meet annually. The West
Bengal lawyers meet annually.

Mr. Deputy-Speaker: He is making
a distinction. He means the general
meeting of lawyers.

Shri Satish Chandra: Of the Bar
Association of a State?

Shri Snbiman Ghose: My submis-
sion is this. An all-India Bar has not
yet been created. But regional-wise,
West Bengal. Madras or Bombay
lawyers meet annually, just as an all-
India could do. Lawyers in each State
meet annually. The medical profes-
sion also has annual meetings. The
teachers meet annually. 8o, why not
such a thing be allowed in the case
of this profession. Why is Government
afraid of the meeting of the cost and
works accountants annually? The cost
and works accountants will talk of
improvement of the Institute; they
will talk of the growth of the Insti-
tute. Certainly they will not talk any-
thing against the Government or
about the atmospheric conditions in
Kamaskatka or Honolulu and then
disperse. They will not do it. They
will take note of the growth
of the Institute and talk about
it ard think out as to how they
cou'd take a step forward every year.
I do not know why this right shonld
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be denied to them and why they
should be deprived of this. I submit
that Government should give serious
consideration to this aspect. As I
bave already stated, it is the produc-
tion of a child or the birth of a child—
deformed and maimed. We found
that in the framing of this law. The
next day they will come with amend-
ments. The Companies Act has been
passed, but we find it is being amend-
ed with al] the paraphernalia of a
Joint Committee. From the Joint
Committee, it will be again coming to
the House. That does not speak well
of an institution to which I have the
honour to Dbelong. We find the
Crimjnal Procedure Code has been
amended. What profit have we
derived from it? It is @ retrograde
step. So, I submit that when Gov-
ernment is giving statutory recogni-
tion to this institution, Government
must give serious consideration to
this, so that after passing this Bill
Government might not have to come
in the next session with amendments.
They should take good care about it.
That is my submission.
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Shrli Narayanankufty Mensu: Mr.
Deputy-Speaker, Sir, this Bill general~
ly is to be welcomad, is supposed to
be the least controversial as far as
the previous speakers are concernsd
and I also agree with that becauss of
the very fact that the Government has
brought forward a Bill at least
aceepting the principle that the cost
accountants should have a corporate
body of thewr own with an indepen-
dent status which wduld control them
and also put them under its own dis-
cipline But certain fundamental
principles of these autonomoug pro-
fessional bodies which ought to be
taken into consideration before these
bodies are formed are either entirely
forgotten by the Government or there
is, to a certain extent, deliberate doing
of certain deeds which might in the
distant future act to the detriment
not only of the cost accountants but
of the country as & whole,

Primarily the cost accountant in an
industrially and commercially
advanced country occupies one of the
most important public posts, more
important than that of the doctor or
the lawyer, because on the one side
the chartered accountants’ institution
acts as the guardian of the share-
holders’ money and public money on
the other side the cost accountant acts
as the further guardian of what is
gomng on both in the public limited
companies and in the private limited
companies So far in the absence of
an autonomous body of the cost
accountants, there was -a sort of
anarchy as far as cost accounting was
concerned in the country as a result
of which and because of certain
amount of lacunane in the Companies
Act also, the real state of affairs as
far as public limited companies are
concerned were unknown both to the
shareholders and to the public. The
point which I have stressed yesterday,
when the Company Law amendment
was being discussed, that many public
and private limited companies are able
to inflate their capita) to the detri-
ment of the Exchequer and to the
detriment of the shareholder is
because of the fact that cost accoun-
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tancy, &s it ought to be, is not exercis-
ing as much amount of control, as
far as costing is concerned, regarding
the assets of private and public limit-
od companies. There is a provision in
the Companies Act that the balance
sheet of a company should be certified
by a competent chartered accountant.
What happens is that the figures
shown in the balance-sheet wil] be
sent corrected by the Chartered
Accountant. But who makes the
figures? The pérson in charge of
valuation as far as public limited
companies are concerned is the com-
pany executive. He values the
material and if he gives a certain
amount of value, ten times or twenty
times inflated and shows them as the
assets of the company, the Chartered
Accountant is powerless in that
sphere. He will have to certify that
according to the valuation made by
the company’s executive the assets
are correet.

But the danger is supreme in that
respect, because it does not give a
real picture of the assets of the com-
pany at that time. The public, especi-
ally the contributing shareholders are
made to misunderstand; also a certain
amount of danger 1s inherent in it.
Because of the absence of such arf
institute, a recognised autonomous
body which controls the conduct and
disciphine of the cost accountants,
there is a lot of trouble, and I am glad
that now at least Government have
come forward with this Bill. To that
extent it is to be welcomed. But when
the Bill has been brought what is the
rea] state of affairs of the autonomous
body?

‘We have got many autonomous pro-
fessional bodies, like the Bar Council
in respective States, A misapprehen-
sion was raised that in the correspon-
ding body for the lawyers in the
country, the Bar Council, there is no
provisiom for the Bay Council to meet

it is because of that fact that an all-
India Bar is still in the ofing, even

of the rights and privileges of
lawyers and are elected and only a
very small minority of them
nominated and that too not by
Government, but by the Chiet Justice
of that particular State. Therefore,

Council? That body has got absolute
power to prescribe qualifications as
far as practising lawyers are concern-
ed. As far as their code of conduct is
concerned, the Bar Council has abso-
lute authority, particularly in all dis-
ciplinary matters. The members of
the Bar Council are completely elected
with the exception of the nomination
by the Chief Justice and that too of a
qualified lawyer. That authority can
act freely, independently of external
influences and of Government and
therefore the conduct of the profes-
sion can be safeguarded.

The same is the case as far as
doctors are concerned, But when we
come to the case of cost accountants,
the right of nomination to the Insti-
tute is retained by Government. It
Government can give cogent reasons
why there should be this right of
nomination we can understand. Even
if they want to retain the right of
nomination why should a qualification
not be prescribed for Government
nominees? Is it an attempt to adul-
terate the otherwise supreme body
which controls the entire-cost accoun-
ting. This has become all the more
important in the present state of
affairs, because the public sector is
growing and when the public corpora-
tions are growing the entire finance
and capital of the country is going to
be invested in the public sector and
Government would control almost the
majority of shares in all these public
corporations, And when valuation of
the assets of these public corporations
are made cost accountants are appoin-
ted and these cost accountants are
responaible only to this Institute.
Certainly the real state of affairs of
the Corporations can be seen if the cost
accountants are really indeperident.

Fd

¢
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In this case the Government
wants to control and also to throttle
to & certain extent the freedom of the
cost accountant by adulterating the
entire institute; they do not want any
independence to be given to that body
to contro] their code of conduct.

1 submit that the position that a
cost accountant of the future would
occupy in the present state of affairs
of the country is that of custodian and
guarantor of the public property in
the corporations. He should be given
complete liberty to act in a free way
uninfluenced by the Government
domination and Government control.
The only way in which we can
guarantee it 13 through a completely
autonomous institution which has
absolute powers either to decide or
not to decide a point, or take discipli-
nary action. Unless we can guarantee
that much of freedom to the cost
accountant, we cannot expect the cost
accountant to act independently
unaffected by the lures from his pro-
fessional work that he is going to get
from the public corporations.

A classical instance has been quoted
by one of the previous speakers about
the Chairman of the present Cost
Accountants Institute, I do not wish
to make any reference to personalities.
But so far the Government’s indul-
gence in the fact that this gentleman
nas been allowed to continue as the
Chairman of the Institute of Cost
Accountants and at the same time as
the Chairman of the Institute of
Chartered Accountants is certainly riot
good to Government’s own conduct.
1 also understand that this gentleman
is a member of the National Chamber
of Commerce of Calcutta. The contra-
diction is very supreme in that
respect. because the cost accountant
in his profession is influenced only by
the Institute. He is supposed to go
into the details of the costing done in
the balance sheet of each and every
member of the Chamber of Commerce.
If this gentleman who is the Chairman
of .the Institute of Chartered Aeccoun-
tants and Cost Accountants is a Mem-
ber of the Chamber of Commerce
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those people who are to inspect the

accounts and certify them cannot be
expected to act with freedom expected
of them.

Secondly, reference has been made
to his qualifications. A very interest-
ing feature is that when the Govern-
ment was going to introduce this Bill
this gentleman presiding over the
meeting of the Institute of Chartered
Accountants opposed the formation of
a statutory body called the Institute
of Cost and Works Accountants. Two
or three days later on this gentleman
presiding over the meeting of the
Institute of Cost and Works Accoun-
tants welcomed the formation of this
body and introduction of this parti-
cujar piece of legislation. He said in
evidence before the Select Committee
that he was a bit embarrassed when
he was invited t0 become the Chair-
man of the Institute of Cost and
Works Accountants, not because he
was the Chairman of the Institute of
Chartered Accountants, but because he
was a bit unqualified in cost account-
ancy That a man who is not quali-
fied in cost accountancy can become
the Chairman of the Institute of Cost
and Works Accountants is a very
ridiculous position as far as this body
is concerned.

We expected when the new legisla-
tion was brought and it was proposéd
to constitute a statutory body, that
sufficient safeguards would be pro-
vided to see that only a qualified cost
accountant would become the Chair-
man of this alllndia body.

There were two international con-
ferences. This gentleman wrote to
the organisations of these Conferences
that he would be representing India;
as representative of the Indian Cost
and Works Accountants, his photo-
graph appeared in the Souvenir of the
Conference as the only and gole dele-
gate from India. And when the time
came for this gentleman to leave
because of some reasons that he was
not a qualified cost accountant, he did
not attend and India went unrepre-
sented at this international conference,
I congratulate that gentleman for not
going. It is far better that he did not
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go to an international conference and
say as the Chairman of the Institute
of Cost Accountants of India that he
was an unqualified cost accountant.

There 1s another fact which this
House should note at this juncture
Not only does Government want such
people to dominate these automomous
institutes, but i1n the face of the
admission that this gentleman 1s an
unqualified cost and works accountant,
he 18 the auditor for a series of public
sector concerns, like the Hindustan
Steel, the Life Insurance Corporation
and the recently acqured Jessops
And now, Sir, when an autonomous
body whose members should be the
guardians of costing m these public
limuted concerns 1s controlled by a
Charrman, who 1s unqualified and the
very same Chairman 1s lured 1nto
public corporations, what 15 the
amount of freedom we can expect of
cost accountants who cost the Hindus-
tan Steel and who verify the stock of
Hindustan Steel and its machinery?
It has been a deprecable state of
affairs It was because there was no
statutory body When we have decid-
ed today that there should be a
statutory body, the profession of the
Cost Accountant should be respected,
his independence and status should
be guaranteed Why not we give this
guarantee that a qualified man should
control the Institute and preside over
the functions of the Institute in order
to give respect to the Institute, and
that that man should not~"have the
lhberty to go to the government con-
cerns, so that he will not act m two
capacities?

In this connection I would hike to
refer to one remark made by my hon
friend Shr1 Naushir Bharucha Shn
Bharucha as a lawyer 1s well aware
that both canvassing, competition and
underselling are debarred under the
Indian Legal Practitioners Act It
when another lawyer 1s offered a
not accept a brief for a lesser amount
when another Jlawyer is offered a
bigger amount for taking that brief?
Normally there 18 no denger, but as
far as the profession 15 concerned

there 1s one danger If cost accoun-
tants who are supposed to give a
correct valuation of the machinery
and assets of a particular company
compete to get appointment as cost
accountants of these companies, and if
one begins to undersell and compete
with the other and go and beg for the
favours of that particular company,
automatically the instinct and freedom
of that cost accountant will be sur-
rendered for the benefits that ke
would get from the company That
should not be the position for those
who have to safeguard public moral,
public property and public money I
am entirely opposed to the provisions
placed before the House by Shn
Naushir Bharucha that competition
should be allowed If competition 1s
allowed the danger that I have sub-
mitted will be there In order to
safeguard the integrity and freedom
of the profession, in order that the
future cost accountant shall be the
real guardian of the public properties,
certainly that man should not be
allowed to compete and in any way
to beg for favours from any public or
private limited company Therefore,
1t 1s right that competition should be
debarred so far as the code of conduct
1s concerned

One more pont and I will finish,
and that 1s about Government control
over this Institute Even at this stage
I make an earnest appeal to the hon
Minister to consider whether 1t 1s
necessary in this state of affairs that
Government should retain so much of
contro} over this Institute If there 18
any lacuna or drawback as far as the
lawyers’ profession 18 concerned—-I
am not for a moment saying so, but
I am mentioning 1t because the Minis-
ter pomnts out that it 18 so with regard
to the lawyers’ profession—if there 1s
anything wrong there, let the Gov-
ernment of India come forward with
an amendment or a fresh statute and
make matters all nght But 1t 18 no
excuse to point out that as far as some
other professional body 1s concerned
this is the practice and therefore this
18 incorporated here We are in the
begihning There are certain pieces
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of legislation which require correc-
tion, which require amendment, and
mn certain other spheres we are com-
mg with fresh legisiation Under the
circumstances it will not be proper
for him to say that in the profession
of lawyers there are so many draw-
backs and we are repeating them here
and therefore that is proper I make
an earnest appeal once again to hum
%0 reconsider at this stage that Gov-
ernment should retain only the least
amount of right of interference as far
as this Institute 13 concerned; because
there cannot be any conceivable,
cogent argument on

of Government to say that “we will
have to retain the right of controlling
these Institutes” If in the statute
today the Government retain this
right to control the working of this
Institute, the very purpose of this
right will be defeated, because, if you
give room to a particular gentleman or
a body to act 1n a wrong way, certain-
ly that room will be utihsed, because
the tendency will be always to do
both rnight and wrong

It 1s for the hon Minister to recon-
sider the position and also to accept
some of the amendments tabled as far
as this particular provision 1s con-
cerned and to see that this Institute
will be really free and the members’
mtegrity will be completely safe-
guarded I am closing my few
remarks on this pont

I also like to make an earnest
appeal to the members of this pro-
fession This House 1s passing the
Bill no doubt with all restrictions,
with all the rights of the Government
to interfere, with all the rights of the
Government to mmpose a Chairman
who 18 an unqualified person The cost
accountant 18 given a new statug when
this legislation becomes law after a
few days When this Bill is passed
through Parhament I wish to appeal
to the members of this profession to
realise the very great responsibilities
which both this Parliament and the
people of this country are bestowing
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upon them Today, apart from the
profession of lawyers or any other
profession in India, in order to achieve
the economic way that we are think-
g of, m order to safeguard public
finances and public undertakings, and
also the entire industrial sector of
our country, these gentlemen are our
guardians, are the guardians of public
property If by the constitution of
this Institute and by giving a parti-
cular status of the highest impertance
m the country to these gentlemen they
become aware of their own responsi-
bilities to the pubhe, certainly, they
can occupy one of the greatest posi-
tions in the country I hope that, not
as m the past when unguarded by any
coercive forces behind any rules of
disciphine statutorily formed, they
will open a new chapter of the Insti-
tute 1itself and also the members of
the profession, and that they wmlil
certainly pave the way for an amend-
ment of this Act and prove to the
public and this Parhament that it 18
time that they should be given com-
plete independencey completely un-
controlled by the Government, and
that they would justify all that we
have said in this House about their
status 1n the future making of our
country

Shri Balasaheb Patii (Mira}) In
Chapter VIII of thig Bill there are
some provisions about the dissolution
of the Institute of Cost and Works
Accountants registered under the
Companies Act, 1956 And in clauses
30 and 81 there 18 also provision about
the transfer of the assets and lLiabilities
of the dissolved company to the
Institute

Yesterday, when the Deputy Minis-
ter said a few words in his opening
remarks, I was expecting that he
would say something about the assets,
the capital and the lLabilities and the
debts of this Cost and Works Account-
ants Institute registered under the
Companies Act Because, under
clause 81 the whole of the assets and
labilities are to be transferred to the
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new institution. And in other prowvi-
sions it has given power to the Coun-
¢il to borrow amounts on these assets
from the scheduled banks and from
the Government.

It is also stated in some of the pro-
visions of this Bill that the assets and
the funds can be deposited in govern-
ment securities. Just now there was a
question about the finances of this
institution and the further amount
that is to be given by the Government
to this institution, because this insti-
tution is going to perform certain
duties towards the students and
towards its members. If we read gome
of the evidence that was led before the
Joint Committee we find that there
was an institution previously which
is to be dissolved. It seems from the
balance sheet of the Cost and Works
Accountants Institute ag on 3lst
December, 1987, that nearly
Rs. 2,80,000 is there. And how this
amount has been gathered 1s also
given there. The income from the
examination fees is nearly Rs. 89,000;
the income from membership is
Rs. 48,000. There 1s also one Prize
Fund and one Books Fund which is
nearly Rs. 20,000 or something like
that. Again, there are some buildings
at certain places, like Calcutta,
Bombay and Madras, which are owned
by this institution that is to be dis-
solved and that is now to be formed
under this Institute. My submission
to the Minister is this. He should at
least give some account of the amount
that is held by this Institute which
has to be dissolved. This is necessary.
In clause 15, we see the functions of
the Council. First, registration and
training of students. Further, there
is one duty: that is the carrying out,
by financial assistance to persons other
than members of the Council or in
any other manner, of reséarch in
accountancy; the maintenance of
libraries and publication of books and
periodicals relating to cost account-
ancy and allied subjects. These will
require large amounts. As we are
gaing to have fulfiedged autonomous

body to function in the case of cost
accountancy we will have to see
financially how it is to be managed
They have not given some clearcut
idea. So far as the Bill is concerned,
there are some ways and means by
which this Institute or Council is
going to get money. First of all, there
is the entrance fee, Secondly, there-
is a fee of Rs. 300 for a person who.
is an associate to be turned into a.
fellow. There is a fee for Certificate
of practice. One strange thing about
this is, every year, on the first day
of April, he has to make an application.
to this Council for a Certificate of
practice and a fee has to be paid.

It has been stated in clause 15 that
this Council has to maintain the
dignity and highest standards of pro-
fessional qualifications of Members of
the Institute. At the same time, in
clause 5 we find that every year a
member has to make an application
to get a certificate and he has to pay
a fee. Just as there i1s an auction in
public films to sell some commodity
or for selling some articles in the -
trains or somewhere else, persons
with high standards have to make an.
application every year. So far as this
Council is concerned, we do not know
at this stage where the head office of
this Council is going to be situated,
whether 1t is to be in Bombay or Cal-
cutta or Madras. The members stay-
ing far away have to make applica-
tions. Whether the applications will
be disposed of within six or sevem
days or whether it will take six
months, we do not know. It may take
six months or more. Within that
period ,it is made penal to practise
without certificate.

Further, there is a membership fee:
That means, at every stage, even
though one may be an associate mem-
ber of a fellow, he has to pay every
year four types of fees. There is an
examination fee, and a tramning fee
My submission to the Minister is,
instead of having so many fees at
every stage and at every step, he
should make some arrangemenf, at
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least from the point of view of the
.Government, to see that the fee is
paid once. That is, there will be the
entrance fee; no fee is to be paid
further. If some provision is made
to that effect, there will not be diffi-
«culty for the Members to have these
.certificates and other things, There is
‘no necessity for this provision for &
«wertificate every year. If they once
become members, if their names are
registered in the Register, unless and
.until a name is removed or they them-
selves resign, they are to be taken
-under this Bill to be practising Mem-
‘bers. That provision must be there

There are two types of members:
-agsociate members and Fellows. It
.seems that experience of five years is
required for an associate member to
‘become a fellow member. The experi-
.ence is to be judged by the Council.
That is not sufficient. At least, at
this stage when we are having this
Bill and when this Bill is going tn
become an Act, all the members
-should be termed as fellows. There-
after, if certain qualifications pres-
cribed by the Council are possessed
by a member, then, he automatically
should become a fellow. There shoula
not be a further qualification of five
years experience. Experience might
differ from body to body, person to
person and from type of work to type
of work. There 18 no standard for
experience. After all, that would be
an arbitrary decision of the Counc’l
that_he has gained experience. It
should not be left to the Council to
examine the exverience of one person.
“Then, he should pay a fee of Rs. 3010
and become a fellow. If he is not a
fellow, as an associate member, he has
o right of voting. He cannot become
a member of the Council. If he car-
not become a member of the Council,
he has no right of contrcl over the
Institute.

The next point is, it seems that the
Government wants to make this boay
autonomous. But, I see that this is
neither autondbmous nor an independ-
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ent body; but, 1t seems to be part and
parcel of a department of the Gov-
ernment of India. I am saying this
because, first of all, out of the Mem-
bers of this Council, four will be
nominated by :.ne Government Wg¢
do not know their qualifications; we
do not know their standing. We do
not know whether those persons wiil
be persons of sn indep:ndent natuie
or other sort of persons. It will be
the sweet choice of the Government
to appoint them. Further. out of the
four members, there is just the possi-
bility of one becoming -he Presideut
and another the Vice-Presidenf. At
least there should be some restriction
that a nominated membter of the Gbv-
ernment should not beccme the Pres:-
dent or Vice-Presidert In all the
three bdodies of the Council. tne
Executive Committee. the Disciplinary
Committee and the Examnination Com~
mittee, the President o Vice-Presi-
dent becomes ex-officio nember Tnat
means, he has a large power in ‘us
hands to control the affairs or even
destinies of members. There should
be at least a restriction that the
nominated members should not
become the President or Vicc-Presi-
dent.

In most impourtant Commttee, the
Disciplinary Committee, one member
is to be elected out of the Council, the
other is the President and the third
1s a person nominated by the Govern-
ment. Supposing, the President is a
Government nominee, naturally. the
Government will have a high hand,
that is, a majority in this Committee.
Not only that. It automatically
decreases the independence and auto-
nomy that is given to this Council.

There is clause 35 in which it is
stated that all the regulations that are
to be carried out by this Council must
be with Government sanction. This
is a very wide and sweeping power
taken by the Government. All the
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activities of the Council come under
that wide power. It 1s said in this
clause:

“The Central Government may
from time to time issue such
directions to the Council as in the
opinion of the Central Govern-
ment are conducive to the fulfil-
ment of the objects of this Act
and in the discharge of its func-
tons, the Counci] shall be bound
to carry out any such directions.”

18 hrs,

That means that the residuary
power 1s taken by Government. Sup-
pose the council takes some decision
by a majority vote, in respect of tramn-
ing, in respect of membership or in
respect of the cancellation of the name
of a member from the register or in
respect of certain basic principles
relating to the council or the institu-
tion; Government can by one stroke
of the pen prevent this institution
from carrying out that decision. So,
this is a very wide power which is
sought to be taken by Government
At least this clause should be deleted
;0 that the council and the institution
may feel that they have some inde-
pendence and some autonomy left to
them

It 1s not only this, but when the
institution frames certain rules and
‘egulations, even then Government
‘an come 1nto the picture; if there are
.egulations made by the council in
‘espect of the workmg, m respect of
ts relation wath the members, in res~
dect of the disciplinary action to be
aken against the members, and so
m, they have to be made with the
ianction of Government. So, even at
his stage, Government step in

In view of all these things, I feel
‘hat this is not an autonomous body
Jut a department of Government, just
waving a show of autonomy. If Gov-
‘Tament want that this body should
'unction very well on regular lines
ind with prosperity, then they should

give some sort of autonomy to it, if
not full autonomy. If we look into
the Acts under which universities have
been formed or other educational
wstitutions have been formed, we
find that they have full autonomy
The court of the university
has full power to control its
affairs  So also, in this case too, there
should be some autonomy given to
this council.

My next submission would be this.
From the ewvidence tendered by the
institution that 15 to be dissolved now,
1t seems that they have a large
amount at therr disposal. Govern-
ment should put some restrictions on
them. Out of 1,100 students that
appeared for the examunation, 1t seems
that only 78 could pass. That means,
that either they are not going to pass
more students, or the standard of
training given to the students is so
low that they cannot pass the examm.
nations Government should put some
restrictions on the Council so far as
the future tramning and education of
the students 1s concerned, so that a
high standard will be maintained, and
u greater number of students will
come out successful and serve the
country

Shri Satish Chandra: I have listen-
ed with great attention to the speeche,
delivered by the various hon, Mem-
bers 1 have been pleased by the fact
that almost every speaker today has
supported the object of the Bill, and
everybody realises the importance of
having a good profession of cost
accountants being organised on sound
lines All the same, I have been
pained by some of the criticisms that
have been levelled, not so much
agamnst the Bill, but against certain
individuals, against certain personali-
ties who have helped to build up the
private institution of cost and works
accountants in the past, and even
against some of the officers, or at least
one officer who has done his best to
give & push to this idea of the Insti-
tute of Cost and Works Accountants
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dbeing properly arganised and put on
a statutory basis.

I do not wish to go much into these
personal attacks. Sometimes, when I
was listening to the hon. Member
opposite, I had a feeling whether it
had not something to do with some
politics in Calcutta, because the person
concerned in the Institute of Cost and
Works Accountants also happens to be
the sheriff of that city and a distin-
guished citizen. Many personal things
were said against him. 1 am pained,
as 1 said, because while everybody
welcomes the Bill, and everybody
speaks highly of the objectives for
which this Institute is being
created, yet, perhaps not so much
based on personal knowledge but
on the basis of information sup-
plied to some hon, Members, maybe
by some interested persons or by some
junior members of the Institute, they
come out in the House with personnl
remarks agamnst those who are not
present in the House.

Shr1 Prabhat Kar also referred to
some private letter. He did not dis-
close who wrote that letter and to
whdm it was written. He read out a
private letter from some party to
another party in which he had said
something about one of the officers of
the Company Law Administration. In
the course of his speech, he also men-
tioned the fact that a party was
organised in Calcutta, and a gift was
given to that officer. I have personal
knowledge of that matter, There is
an officer in the Company Law Admin-
istration—I might clarify the {facts
here, because I do not wish to hide
them, since they have been mention-
ed on the floor of the House. The
officer went to Calcutta; he was invit-

“ed to a party, and in that party, a gift,
some coffee set or something like that,
was presented to him. According to
the rules, when he came back to
Delhi, he immediately reported the
matter in writing to the Secretary of
she Department Company lLaw Ad-
ministration in the Commerce aud
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Industry Ministry, and it wss men~
tioned to the Minister of Commerce
and Industry. There are certain rules
and regulations according to which
these gifts are dealt with, Gifts of
trifiing value are sometimes allowed
to be retained by the officers; if they
are costly goods, they are asked to
deposit them in the Government
Toshakhana. These are the ordi-
nary rules. This officer who has
completed his fixed tenure in the
Department of Company Law Ad-
ministration, and who may leave
this Department if his tenure is
not extended by Government for a
further period—which is under con-
sideration—was called by some friends
for a farewell party, because they
knew that he was leaving the Depart-
ment; and in that farewell function,
this small gift was presented to him.
I gave this small explanation because
the thing has been mentioned in the
House, though it has very little to do
with the Bill or the amendments to-
the Bil] before the House.

Several hon. Members have said
something about the unqualified mem-
bers bemng the members of the pre-
sent Institute and also proposed to be
made the member of the institute in
the future. I have spoken about this
matter in the past, and I wish to
repeat it now that the number of these
persons who are at present the fellows
or associates of the Institute of Costs
ana Works Accountants is only'a very
small fraction of the total membership
of the institute. These are all the
persong who picneered the setting up-
of this Institution, and have been
associated with it for a period of
about fifteen years now. When there
was no Institute or no organisation
for the training of cost and works
agcountants, some of the senior Char-
tered Accountants ,of our country
started this company in order to make
tacilities available to some of the
accountants to specialise in the cost-
ing work. Those people were either
co-opted by the Council or were origi-
nally the promoters of this Institute
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Their number is about 59 out of a total
membership of 400 at present, out of
which 24 are Fellows and 385 are
Associates. Most of these people are
qualified  Chartered  Accountants.
Many of them, a great meny of them,
have been working as cost accountants
also up till now. They have been
carrying on practice in costing also
along with their work as Chartered
Accountants.

Those people are there, but to say
that they dominate the Institute at
present and will continue to dominate
1t in future clearly shows that the
hon. Members opposite have very little
confidence in the ability of the cost
and worky accountants. The 400 cost
accountants elect their governing
body, they elect their President and
Vice-President. If it is said that these
few people who are there, who have
set up this Institute, can be so power-
tu] as to completely hypnotise the vast
majority of the cost and works
accountants who have to elect their
Council and their President, that
shows a complete lack of confidence
in the capacity of the cost and works
accountants to look after their own
interests and welfare.

Shri Subiman Ghose: What is the
present state?

Shri Satish Chandra: I do not know.
It appears the hon. Members are per-
haps more enthusiastic about some-
thing which the cost and works ac-
countants do not want themselves.
Maybe, there might to one or two
or three individuals who are aggriev-
ed on certain things and carry tales,
but the vast majority of the people of
the Institute elect these people by
ballot, or in a free manner, and put
them in the governing body of the
Council, or elect their President.

Shri Prabhat Kar: It is not a quest-
ion of individuals, it is a question of
the principle that we have placed.
1t is not & question of a particular man
or group of persoms. Is it judicious
that we should allow these persons
who are not quulified to be there?

Shri Satish Chandra: In my opin-
ion, the persons who have built up
this Institute, who first introduced the
idea of cost and works accountaney in
this country and have laboured for it,
and who are the pioneers have cer-
tainly a right to continue as mem-
bers of the Institute. That they
are popular, that they are respected by
the cost and works accountants and
that they are still considered useful by
the majority of the members of the
Institute is clear from the fact that
they are elected year after year as
President and Vice-President of that
Institute.

Shri Narayanankutty Menon: Does
the hon. Minister say that this In-
stitute will live only so long as the
pioneers live?

Shri Satish Chandra: The hon.
Member may exercise his influence
with the electorate not to elect the
person who 15 there as the President
instead of trying to debar him through
legislation here, because, in fact, he is
himself responsible for the setting up
of this Institute, for bringing it to its
present stage and for convincing the
Government of the utility of giving
statutory recognition to this Institute.

Shri Subiman Ghose: That is not
absolutely correct. I have given the
names of the founders. They are cost
accountants.

Shri Satish Chandra: The founders
or the promotors of the Institute are
many, and some continue to be asso-
ciated with it

Shri Snbiman Ghose: But the cost
accountants are the founders.

Shri Satish Chandra: It has been
said that the foreign qualified per-
sons should not become -eligible fo1
membership of this Institute.

Shri Prabhat Kar: Automatically.

Shri Satish Chandra: In this oon-
nection, I wish to draw the attention
of the hon. Members to the fact that
this Institute will perform two func-
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tions One will be that of an examun-
ing body. It will give training in cost
accountancy, conduct examinations
and award diplomas. There 13 an-
other and equally important, if not
more 1mportant function, that 13 to
regulate the profession, to exercise dis-
ciplinary contro]l on the members and
to see that the professional standards
are mamtained 1n the country

Firstly, there are many Indian
students who are undergoing tramning
in foreign countries I do not think that
1t is the 1ntention of the hon. Members
that persons who have qualified in the
past 1n foreign countries when proper
facilities did not exist here, or that
Indian students who are receiving
training in Britain at present—most of
them are 1n Britmin—on their return
to India should be debarred from
practising as cost and works account-
ants

Shri Prabhat Kar: No, no I have
made it quite clear.

Shri Satish Chandra: I understand,
1 am comung to the next

Some hon Members fee] that they
may be allowed to practise as cost
accountants, but they should not be-
eome members of the Institute The
effect of such a proposal will
be that they wnll practise as cost
accountants without being under the
diseiphnary control of any orgamsa-
tion 1If they are not admitted as
members of the Institute, the Institute
will not be able to exercise any dis-
cplinary control over them in spite of
the fact that they will be practising
as cost and works accountants

Shri Prabhat Kar: My point 1s that
you can have three types of mem-
bership Associate, Fellow, and &
group of persons for whom you issue
heence for practising The licence
msuing authority will be the Council
or the Institute, and having fssued
the licenee, it will have full control
over the working of those cost ac-
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countants They will not automati-
cally become Associates or Fellows,
but will be controlled by the Institute
That is what we want,

Shri Satish Chandra: | think then
the discussmon becomes very acade-
mie If 1 understand hum correctly,
the man who is getting training in
UK, on return to India, can practise
as a cost accountant, and he will also
be under the disciphnary control of
the Institute That means he will be
a member of the Institute

Shri Prabhat Kar: Those f@ar words.

Shri Satish Chandra: Those feur
words are not diplomas or degrees,
they only indicate the membership of
the Institute, they only indicate that
such a person 18 under the disciplinary
control of such and such Institute

Shri Narasimhan: It indicates obli-
gation

Shri Satish Chandra: That s why
the Institute has got two functions to
perform, and while one function 1s
given undue importance, the other
and the major function of the Institute
18 lost sight of when this argnument 1s
put forward

Shri Subiman Ghose: If the persons
returning from England get auto-
matic membership of the Institute,
everybody will by-pass it

Shri Satish Chandra: The object of
trauning, and of membership of the
Institute, is to see that the man 18
properly qualified, thdt he has under-
gone tramung in the work of cost
accounting and is entitled to do that
work If a man has recaved trainmg
equivalent to the training given by
the Ingtitute here or a higher tvan-
ing in foreign countries and he comes
back here, what is the harm if, with-
out taking the Indian Institute train-
ing, he becomes a member of the
Indian Institute, though as the In-
stitute grows and the training facili-
ties go, probably less and less number
will go dut of India for training
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Shri Prabhat Kar: Is there any
reciprocal prrangement?

§hri Satish Chandra: There 15  no
reciprocity as far as Indian nationals
are concerned If the hon. Member
will look into the relevant clause, he
will know that there 1s reciprocity as
far as foreign nationals are concern-
ed If, say, a citizen of another coun-
try, who 1s qualified 1n his own coun-
try, comes to India, his case wall be
governed by reciprocity, and it 1s
prquided for in the Bill But i an
Indian national has tiken hs train-
ing in a foreign country which 1s con
sidered equivalent to our tramming
here, he will automatically be a mem-
ber of this Institute

Shri Prabhat Kar: Whereas the
training 1n our Institute will not be
recognised by the British Institute

Shri Satish Chandra* It 1s for them
to consider that We are saymng this
as far as our nationals are concerned
If the British Institute does not re-
cognise our training, we will not
allow a British citizen to become a
member of the Indian Institute I
understand reciprocity in that man-
ner That has been provided for in
the Bill

Shri Prabhat Kar' If I am tramned
here mn India and go to England, will
I be allowed to be a member of the
Bntish Institute® I have got the
traimng and associateship of the In-
shitute here Will it be recognmsed by
the British Institute”

Shri Satish Chandra: It will not be,
and similarly we are not recognising
it

Shri Prabhat Kay: We are

Bhri Satish Chandra: We are not

Mr. Deputy-Speaker: We are giving
it to our own citizens

Shri Satish Ohamdra: - Our own
cizens, not the British citizens

Mr. Deputy-Speaker: Why should
the British allow an Indian citizen
who gets the traiming in their In-
stitute? If any Britisher gets traiung
here and then goes there, then that
qQuestion arises

Shri Satish Chandra: There is com-
Plete reciprocity as far as foreign
nationals are concerned This arran-
gement 1s made for Indian nationals
only and reciprocity is provided for
in clause 38

‘(1) Where any country, speci-
fied by the Central Government
in this behalf by notification in
the official Gazette, prevents per-
sons of Indian domicile from be-
coming members of any institu-
tion similar to the Institute es-
tablished under this Act or from
practising the profession of cost
accountancy or subjects them to
unfair discrimination n that
country no subject of any such
country shall be entitled to be-
come a member of the Inmstitute
or practise the profession of cost
accountancy 1n India

‘(2) Subject to the provisions
of sub-section (1), the Council
may prescribe the conditions, if
any subject to  which foreign
quahfications relating to cost ac-
countancy shall be recognised for
the purposes of entry m the Re-
gister ’

So this reciprocity has been clearly
provided for m another clause, and
the arrangement for the Indian citi-
zens 18 being confused with the gea-
eral question of reciprocity for the
citizens of another country in India
vig-a-mas our c tizens mn some other
countries

Shri Subiman Ghose. May I seek a
clarification? An Indian student pass-
ing the examination of the British In-
stitute becomes a member of that Insti-
tute and also automatically becomes &
member of the Indian Institute For
that he has not to go to England; he
can very well sit for the examination
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‘here. In that case, there iz a chance
©of bypessing our Institute. Every
Indian will appear for the examina-
tion of the British Institute and will
care very liftle for the Indian In.
stitute. He has not to gzo to
‘England,

Shri Prabhat Kar: Examinations
are held here in India.

Shri Satish Chandra: The hon. Mem-
ber knows that there is a provision to
the effect that after the passing of
this Act no other body will be able to
take examinations here. There might
be some people who are undergoing
training and who may be permitted
to complete it during a prescribed
period. But, normally, this Institute
will be the sole body to take examina-
tions 1n India in future (Interrup-
tion). I think there is some confusion
still

Shri Narasimban: There 1s a pro-
wiso in page 3—

“Provided further that the
person passes the examination and
completes his training within five
years from the commencement of
this Act.”

Shri Satish Chandra: That is wro-
vided for.

Mr. Deputy-Speaker: The difference
of opmion so far as the position of
Jon. Members on the Opposition side
seems to be thus, They want reci-
procity so far as recognition of tests
18 concerned. When the British do
mot recognise the tests held here, why
should we recognise tests held n
England? The hon. Minister is pro-
viding for reciprocity so far as our
«citizens are concerned, namely, that
‘when they are Indian citizens and are
qualified—they may be here or in
England—we will allow them to be.
«come members of this Institute, even
though England might not recognise
«qualified men from our Institute, That
ds the point,
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and

countancy, while a lot of Indians

to England for training in chartered
accountancy and cost and works ac-
countancy. Therefore, we have pro-
vided for Indian nationals who have
taken their examinations there and
who are at present there; when they
return, they automatically become
members of the Indian Institute.

Mr. Deputy-Speaker: There might
be some psychological satisfaction; now
when we are free, why should there
be a feeling of inferiority that their
qualifications are superior to ours?
Our men must go there and get
qualified there, though they need
not come here. Why should that
position obtain?

Shri Satish Chandra: That should
not be, and I am quite sure, 1t will
not be. When this Institute is esta-
blished on a sound basis, boys who are
going there at present will perhaps
not go mn future. They had been go-
ing there because proper facilities
did not exist here.

Shri Prabhat Kar: Another defect
is this. The examination of the
British Instwtute takes place in India.
The difficulty will be that students
will prefer to sit at the British In-
stitute examination in India and the
fellowship or associateship and this
will automatically enable them to
get the associateship of the Indian In-
stitute also.

Mr. Deputy-Speaker: Why should
he prefer to sit at the British In-
stitute examination? Is it easier to
get through?

Shri Prabhat Kar: He will have
two sets of letters attached to his
name AILC.W.A and ACW.A,

Mr. Deputy-Speaker: If he is to
serve in India, then the qualifications
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of the Indian Institute will perhaps
be as good, if not better. Whether
there are four letters or 8, what does
it matter?

Shri Prabhat Kar: But the framers
of the Bill dispute it.

Shri Satish Chandra: 1 do not see
any other point in it.

As far as nominations of Govern-
ment are concerned, there again there
appears to be some se€rious misunder-
standing about the correct position.
The Bill has provided for 12 elected
members and 4 nominated members.
It has been said that 4 is too big a
number and that Government want to
dominate the Governing Body or the
Council of the Institute. That is not
a correct position. Out of the 4 nomi-
nations—I can tell you how we pro-
pose to nominate the persons—one
person will be a representative of the
Federation of Indian Chambers of
Commerce and Industry. He will be
a non-official. He will be a qualified
person.

Industry has to work in close col-
laboration with the Cost and Works
Accountants Institute; it is interested
in the progress of the Institute and in
the proper training of cost and works
accountants. So, the Federation is be-
ing given a seat. Similarly, another
seat mav go to another Chamber of
Commerce in the country. So. two
seats will go to the representatives of
the Chambers of Commerce and In-
dustry who will be non-officials. Two
Federations are reoresented in the In-
stitute of Chartered Accountants at
present. Those two are chartered ac-
countants and they represent the
Associated Chambers of Commerce
and the Federation of Indian Cham-
bers of Commerce and Industry.
Similarly, two persons who will be
nominated to this Institute will re-
oresent the two reoresentative Cham-
bern of Commerce and Industry.
112 (Ai) L8SD.—17

Out of the remaining, what we pro-
pose to do is to nominate the Chiet
Cost Accountant of the Ministry of
Finance, who is himself a qualified
person, to do the job. He looks after
cuot accounting 88 and when required
by Government in various indus.
tries and so on. He is being
aom.nated. There would be one re-
presentauve of the Department of
Company Law Administration, which
8 directly concerned in this matter,
as a representative of the Govern-
meny  The nther three come as ex-
perts from various flelds. The Chiet
Cost Accounts Officer, you may say,
represen.s the public sector of the in-
dustry just as the two Federation re-
presentatives will represent the pri-
vate sector. One officer of the Com-
pany Law Department will be the only
Iink between the Ministry of Com-
merce and Industry and the Company
Law Administration and this In-
stitute. So, the general idea is not
to dominate this Institute. It is not
correct to say that we are trying to
dominate this Institute.

Shr1 Prabhat Kar has spoken at
length about the need to ensure that
all the 12 men are elected.

Shri Prabhat Kar: I have said about
the proportion. 1 want to know whe-
ther you are going to maintain the
proporiion or not. You say not more
than 12. It can be 4 to 8, or 4 to 9,
or 4 to 10.

Shri Satish Chandra: As I said, it is
4to8or4tol10. It may bel to 12 or
1 to 10 because the representative of
the Department is only 1 and, un-
fortunately, he cannot be divided.

Shri Prabbat Xar: I agree. But my
point is not about the representative
of the Department. My point is whe-
ther you are going to have the pro-
portion between nomination and elec-
tion and whether you are going to
have it as 1:3.
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Shri Satish Chandra: Nomination of
councillors is a technical phrase. A
nominated member is not really
nominated. As I said, we ask the
Federation to nominate one person
and they send one name.

Shri Prabhat Kar: But, it is here.

Shri Satish Chandra: It is here be.
cause his name is notified as a nomina-
tion. That man iz elected by the
Federation of Indian Chambers of
Commerce or by some other Chamber
of Commerce and he comes in. The
notification is issued by Government.
It may technically be a nomination;
but, in fact, it is not a nomination,
There is only one member from the
Department who goes there......

Shri Prabhat Kar: But you say they
are nominated.

Mr Deputy-Speaker: He has explain-
ed why he calls them nominated.

Shri Satish Chandra: Because they
are not members of the Institute
they have to be nominated.

Shri Narasimhan: What Shn
Prabhat Kar is saying is this. It is
said here that the number will be
not more than 12. He is afraxd that
Government may take advantage of
that and may have only 10. Suppos-
ing it is 4; then the total will be 8
and the proportion will be half and
half. That is the danger which he is

saying......

Shri Prabhat Kar: It isa small
point. Whether it is 12:4 or 3:1, the
question is whether that proportion
will be maintained or not (Interrup-
tion),

Shri Satish Chandra: We shall try
our best to maintain the same pro-
portion. The difficulty is that the
membership of the Institute is small,
The total membership is less than 400,
It is expected that the Institute will
grow in 2, 8 or 4 years.  More and
more members will come in. It shall
be our attempt to have as many mem-
bers as possible, It has also been pro-
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vijed that the elected members will
ba glected from different regions. So,
all the regions will be represented
(Interruption). 1 think it is properly
& matter for the governing body to
decjde. We are making provision that
12 will be elected—not more than 12
Will be elected.

The hon. Member is rather zealous
the autonomy of the Institute.
Alter all, these members of the Council
Will be elected by the members of the
Ingtitute. Let the governing body de-
Cije. (Interruption).

Shri Prabhat Kar: I do not say that
You will keep off the elections. But
I want an assurance that the pro-
Sortian will be ralntalned.

Shri Satish Chandra: Election is in
the hands of the governing body _of
the autonomous Institute. Atter the
Bi)] is passed, we would have no
objection from our side if the In-
stitute wants to elect all the people

My hon. friend Shri Narasimhan is
Very anxious that the autonomy of the
Ingtitute should not be infringed 1
any way except for very special
Teasons or in real emergencies. I agree
With him completely. Government
fully agree with that and it is with
that object mainly that this  8ill
has been brought forward before this
Houge. It would not have been necess-
Sary if the Government itself was not
afxious to confer the status of a full-
EBfown profession capable of manag-
ing its own affairs to these cost
accountants. It is quite obvious that
We do not propose to interfere with
the working of the Institute.

Many hon, Members have said that
S0me provision should be made in the
Companies (Amendment) Bfll, which
Will be befors the Joint Committee
Now, for obligatory checking of the
Cogt accounts. The number of cost
accountants is so small today that it
Would, perhaps, be difficult to make it
obligatory on industries or sets of in-
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dustries to do that It is not just
physically possible for about 400 cost
sccountants to check up the cost
accounts of all the industries in the
country. It will be examined, and,
perhaps, it may be easy to make &
start in the case of the public sector
companies and also, perhaps, in the
protected industries. But the mattcr
requires detailed consideration and we
cannot off-hand commit’ ourselves to
anything at present, But the object is
good and the Government will try
and consider it in due course.

Shri Prabbat Kar: One particular
set of industry can be taker; you may
even take such of those industries with
a turn-over of just more than a few
erores of rupees. Thus, you can make
a start. There are about 4 000 students
who will be coming.

Shri Satish Chandra: But the pre-
sent number is only 388 including
those whom you call unqualified.

Shri Narasimhan: What is requested
is that you can take u general power
and start applying it on a feasible
date,

The Minister of Commerce and In-
dustry (Shri Lal Babadur Shastri):
He says he will consider it.

Shri Satish Chandra: That is a
matter outside the scope of this Bill
In any case, the Companies (Amend-
ment) Bill is before the Joint Com-
mittee, and this matter may be con-
sidered there.

Mr. Deputy-Speaker: Everything
that could be said about that Bill
could be said later on.

Shri Satish Chandra: This has been
referred to by many Members.

Now, my hon. friend Shri Naushir
Bharucha thinks that by the way this
Bill is worded, a chartered accountant
or & cost accountant will not be able
to write the letters MP. after his
name if he is elected as a Member of

Parliament. The mvkiom
Bill is exactly copied from the Char-
tered Accountants Act. I know there
are Members who are chartered ac-
countants and who are Members in
both the Houses of Parliament for a
long time. There are one or two
Members in the other House who are
or who have been chartered account-
ants. So this difficulty has never been
experienced. I feel it is only &
hypothetical objection.

As regards the finances of the In-
stitute and the Government’s liability,
I have not to say much. I do nut
know of any professional Bills or
Acts in which all these details are
discussed. A Bill for creating an In-
stitute is not a balance-sheet of a
particular company. But these things
are discussed outside the Bill or the
Act. The present Cost and Works
Accountants  Institute is a limited
company and it is a solvent organisa-
tion. I can assure the hon. Members
that the Institute, have got -s-
sets, a building of their own and also
cash money which they have collected
during the last few years by their own
contributions or from realisation as
examination fees. When necessary
they can always approach for ad hoc
grants to be given by the Govern-
ment. That is done in the Institute
of Chartered Accountants, and  the
same will be done here.

I do not wish to say much now ex-
cept that many Members have very
strongly felt about the need for an
annual general meeting. At present
there are 388 people. The number
may increase later on to several
thousands and spread over the whole
country from Kashmir to Cape Comor-
in and from the east to the west.

Shri Narasimhan: Even outside
the country.

Shri Satish Chandra: It is not just
possible for all these people to gather
at one place and have annual gen-
eral meeting. In fact, it always turns
out to be a small gathering of the
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local people at a place where the meet-
ing is held. There have been instances
where such an annual meeting was
provided in old companies. There
have been instances when 20 people
gather in Calcutta and pass resolutions.
My friend Shri Prabhat Kar also re-
ferred to it today as if that was the
opinion of the general body. When a
matter was referred to by a referren-
dum to all the members, it turned out
to be an exactly opposite thing to
what had been said by these 20 people
sitting together in a room in the city
of Calcutta. The general meeting is
not & practical proposition in a matter
like this. If this Institute is responsi-
ble for the discipline and good conduct
and good behaviour and professional
ethics and standards of a profession, it
should be left to the Council of the
Institute to manage these affajrs.
Otherwise, it will defeat the object for
which the Institute has been created.

Shri Subiman Ghose: It might be
held in different parts of India, like
the Congress, every year.

Shri Satish Chandra: It could be
held if the members collect at one
place, but it is just not possible.

Shri Subiman Ghose: Why not?

Shri Satish Chandra: If the mem-
bers are paid allowances, it will be-
come too expensive a business. Other-
wise, the experience has been that 15
to 20 people collect. It has been
shown. The experience is there, 20
people collect and pass some resolu-
tions in the name of the entire pro-
fession which is spread all over the
country.

Sir, I have done.

Mr. Deputy-Speaker: The question
is: 1 |
“That the Bill to make provi-
sion for the regulation of the pro-
fession of cost and works ac-
countants, as passed by Rajya
Sabha, be taken into considera-
tion”.
The motion was adopted.
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Clause 2 (Deflnitions and interpreta.
tion)

Shri Subiman Ghose: I beg to move:

Pege 1, for lines 18 and 14, sub-
stitute—

- ~

‘(b) “cost accountant” means a
person who is a member of the
dissolved company or a person
as contemplated in clause (ii) of
sub-section (1) of section 4 or a
person who is a member of any
other Institute of Cost and Works
Accountants recognised by the
Council;’.

I do not want to inflict a speech now.
'l want to know from the hon. Minis-
ter why there should be an objectipn
to having such an amendment. Let
this definition be go clarified.

Mr. Deputy-Speaker: Yes. The
hon. Minister.

Shri Satish Chandra: The hon.
Member has proposed another amend-
ment—amendment No. 10 which re-
fers to the deletion of sub-clauses
(iii) to (v) of clause 4(1). The effect
of that amendment is to make the
members of a foreign institute of cost
accountants recogmsed by the In-
stitute and make them eligible for the
designation “cost accountant” but not
for the membership of the Institute.
The council of the Institute will have
no disciplinary jurisdiction over such
cost accountants unless they are mem-
bers of the Institute. The amend-
ment is connected with the other
amendment-—amendment No. 10. For
the reasons stated by me, I am sorm
this amendment cannot be accepted.

Mr. Deputy-Speaker: Shri Prabhat
kar has an amendment.

Shri Prabhat Kar: It is the same
thing as Shri Subiman Ghose's, amend-
ment. -
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Mr. Deputy-Speaker: Should I put
the amendthent to the vote?

Shri Sublman Ghose: Let it be put.

. Mr. Deputy-Speaker: The question
18

Page 1, for lines 13 and 14, substi-
tute—

‘(b) “cost accountant” means a
person who is a member of thc
dissolved company or & person as
contemplated in clause (ii) of
sub-section (1), of section 4 or a
person who is a member of any
other Institute of Cost and Works
Accountants recognised by the
Council;’.

The motion was negatived.
Mr. Deputy-Speaker: The question

“That clause 2 stand part of the
Bill”,

The motion was adopted.
Clause 2 was added to the Bill.

Clause 3 was added to the Bill,

Clause &—(Entry of names in the
Register)

Shri Subiman Ghose: 1 beg to move:

“Page 8, lines 11 to 13, omit—

“except any such person who is
not a permanent resident of India
and is not at such commencement
practising as a cost accountant in
India”.

I have given the example of Visva
Bharati. If this disparity stands, it
will never rise to the international
stature. That is my objection. I re-
quest the hon. Minister to accept this
amendment.

Shri Prabhat EKar: While supporting
this amendment, I would like the hon.
Minister to consider one point. Today
in India we are providing some techni-
cal education to many students com-

ing from outside, say, South East Asia
or other under-developed countries.
There is a possibility that many of
the students who will come over here
to India may want to study cost
accounting in this Institute. After
getting instruction and after com-
pleting their studies and passing the
examination they go back to their own
country and they can, with the asso-
ciateship of this Institute, practise in
their countries. So, to debar them
simply because they will not be here
in India is to debar them from be-
coming members here especially when
they passed the examinations here, 1
think we should consider this aspect
situated as we ere in India today. We
should give scope to those students
who come from outside, who appear at
the examinations and who pass them
and go back to their own country.
That will be a service which we will
be Qoing to the various countries
which are proud of our country, India,
and of whom we can also be proud.

That is why I support the amend-
ment.

Shri Satish Chandra: The effect of
the amendment is that persons who
are not permanently residing in India
and who are not practising as cost
accountants in India will become eli-
gible for membership of the Institute.
I do not accept the amendment. It
is not necessary to make a provision
for those who are neither living
India nor practising in India; 1 do
not see why they should be allowed
to become members.

Mr. Deputy-Speaker: Those who
come here for traming, get their
training and pass the examination.
Then they go away to their country.
Why debar them from continuing as

members?

Shri Satish Chandra: As I explain-
ed earlier, the major function of the
Institute is to exercise disciplinary
control over its members. When these
persons are not residing in this coun-
try, they cannot be under the control
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of the Institute and it is no use keep-
ing them as members of the Institute.
They wil have the diploma ‘of the In-
stitute, but they will not members.

Shri Subiman Ghose: An Indian
member of the English Bar can prac-
tise in India. If he goes back to
England, he can also practise there.
His. name is not removed, because he
comes away from England. What is
the harm?

Shri Prabhat Kar: Cost Accountants
of the British Institute are practising
here; they are not debarred.

Mr. Deputy-Speaker: Quite a good
argument, but the hon. Deputy Min-
ister is not prepared to agree.

The question is:
“Page 8, lines 11 to 13, omit—

“except any such person who is
not a permanent resident of India
and is not at such commence-
ment practising as a cost account-
ant in India”.”

The motion was negatived.

Mr. Deputy-Speaker: The question
is:

“That clause 4 stand part of the
Bill”. !

The motion was adopted.
Clause 4 was added to the Bill.

Clauses 5 to 8 were added to the
Bill .

Clause 9~ (Constitution of the Coun-
cil of the Institute)

Shri Prabhat Kar: 1 am prepared
even to withdraw my amendment pro-
vided the hon, Minister gives an as-
surance that the proportion 38 : 1 will
be maintained,
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Mr. Deputy-Speaker: That he has
given already and the hon. Member
was satisfled when he spoke. Why
ghould he want it again?

Shri Tangamani (Madurai): He is
not moving his amendment,

Mr, Deputy-Speaker:” 1 understood
jjke that, that the words of the hon.
peputy Minister satisfied the hon.
Member. They have the same value
as they had previously.

The question is:

“That clause 9 stand part of the
Bill”.

Tha nafien. unss woppad.
Clause 9 was added to the Bill.

Clauses 10 to 17 were added to the
Bill.

Mr. Deputy-Speaker: Is the hon.
Member moving his amendment for a
new clause 17A?

Shri Subiman Ghose: No.

Mr. Deputy-Speaker: The question
is:

“That clauses
part of the Bill”.

18 to 39 stand

The motion was adopted
Clauses 18 to 39 were added to the
Bill.
F:rst Schedule, Second Schedule,

Clause 1, the Enacting Formula and
tne Title were added to the Bill.

Shri Satish Chandra: I beg to move:
“That the Bill be passed.”

Mr. Deputy-Speaker: The question
is

“That the B:ll be passed.”
The motion was adopted.



